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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A.N@.899/96 Date of Order:|30.8.96
BETWEEN:
B.Nagesh Rae .. Applicant.

.AND |

The Chief General Manager,
Telecemmunicatiens, A.P.Telecem
Circle, Abids,

Hyderabad - 500 001, .e ReSpendenQ@,
Ceunsel fer the Applicant +s Mr.M.R.Srinjvasan
Counsel fer the Respendent ' s Mr.,N.R.Devraj
CORAM:

HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN,)

JUDGEMEN.T

I Oral erder as per Hen'ble Shri R.Rangarajan,Member (Admn.) [

Heard Mr.Srinivasan, learned counsel fer the= apmlicant

ané Mr.N.R.Devraj, learned .standing ceunsel fer the ressendents,

2. The gpplicant jeined as'an Engineering Suservisdr (new
re-designated as Junier Telecem Officer) en 1?.5.70 and his
initial substantive pay was fixed at m.i40/4 :§ the scale ofeay of
Rs.180-380 after granting him{§§§§ladvancé increment fer
pessessing a Bacheler's Degree in Engineering as per the rules
then in ferce. His pay was refixed when the 3rd ané 4th way
cemmissien recemmendatiens were accepted in accerdance with

the fules. It is stated that tﬁe 3rd and 4th say cemmibsien

had net recemmendeé any advance increments fer these whp |
pe3sess Engineering while jeining as Junier Telecem Offficer. *f-

Subseguently the gevernment had recensidered the issue fer BRI




grant e¢f zdvance increments te these whe pessess Engineering

-

Degree at the time of jeinjng service er at a later
they acquire a degree while in service., After feco
the gevernment ha& deciged te grant 2 advance incre
te the Engineering graduates jeining as Junier Tele
and te these JTO0s and the higher efficers the gg%gz
was alse granted & whenever they acquired the high

catien while they were in service w.e,f. 1,5.90.

date whan
hsideration
nents

cem Officer
%%crement

er qualifi-

3. It is stated fer the gpelicant that Sri V.G.Dhavle whe

acqguired the qualificatien ef Engineering Degree wj
twe adfvance increments w,e.f, 1.5,90 and kecause of

was drawing mere pay than the applicant frem that ¢4

4. The Telecem department vide the letter Ne.4+
éated 10.2.94 (A-1) instructed all the suberdinate
ste® up the pay eof the seniers with respect te thel
if their juniers were getting mere pay than the sen
the instructiens of the scheme ef granting twe adva
fer pessessing Engineering Degree qualificatien w.¢

But the erder referred te abeve stipulates certain

5 granted
that he

ime enwards,

24/90-PAT
units te

r juniers

iears due te
nce incrementss
L. 1.5.90,

cenditiens

fer granting stepping up ef pay. One of the cenditiens is that

the junier sheuld net have werked en adhec basis af Assistant
Engineer,
5. The recegnised uniens and ethsrs, agitated fer remeval

Tt

-of these cenéditiens incerperated in the erder ﬁatef 10.2.94.

Representatiens in this cennectien¢wasexamined by [the DOT and

a fresh erder was issued vide latter Ne.4-24/90-PAT dated 1.6,94

(A-2), The applicant submits that he is entitled [fer stepsing

up ef pay with reswect te his junier Sri V.G.Dhavﬁe

1.5.90 in view of the revised instructiens at A=2.

6. The apelicant sulbmitted a representatien aﬂd

the respandent by his representatien dated 10.6,94

w.e. £,

ressed te

(a-3) fer

eed




stepping up ef his pay en par with his junier Sri V,G.Dhavle

fellewing the effice erder dated 1.6.94. The Chief G

Manager it is stated is delagated with pewers fer ste%ping up
in this cennectien. The respendent by the impugned 1
Ne.TA/ACB/19-BNR/94-95, dated 4,.3,96 (A-7) rejected hHis repre-
sentatien en the greund that his junier Sri V.G.Dhavle was

earlier werking as adhec A.E, tbecause ef that the stepping um

ef the pay fer the appllcantleanﬂut“ﬁE“grantedféif iﬁbﬁgﬁ@ﬁ-
—_ _--".;...__ ,,_::_:,m__rk—m-—- —tu—-—_-fr fi
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"With reference te the letter cited, en the
subject mentiened abeve it is te state that
had the junier efficer V.G.Dhavle, net efficjated
as A.E., he weuld have drawn %.2750/- en
1,5.90 en par with his senier Sri B.Nagesh R}o
even after getting 2 advance increments, and| hence
there is ne anemaly. The efficer Sri B.Nagekh Rae,
SDE may be infermed accerdingly. The SB ef Nagesh
Rae is returned. Please acknewledge the recpipt
ef SB",

T The applicant submits that the reasen given in the impugne®d=
letter at Apnexure - 7 is céntrary te the revised efiffice letter
issued by the DOT by letter dated 1.6.94 (A-2), The [applicant
submits that ene Sri N.S5.Murthy whe is senier te Sri V.G.Dhavle

has been given the stepping up ef pay en war with Sfi V.G.Dhavle

and kamee. as his case is alse similar te that ef Sri N.S.Murthy

he sheuld alse been given the same relief as was gr ntéi te

Sri N.S.Murthy.If the same relief is net extended té him it will
a cese of discriminatien metted eut te the apmlicant.
8. Aggrieved by the abeve he has filed this OA te guash the

impugned letter dated 4.3,96 (A-7) and fer a censeqpential
directien te the respendents te step um his pay w.eLf, 1,5,90
at the stage eof Rs.2900/~ en par with his junier Sri|vV.G.Dhavle

and alse payment ef arrears there en.

)




9« . The epwlicant has te fully utilise the grievance

redressal machinery available in the department kefere

appreaching the Ceurt/Tribunal. He can @asily appleach the

Member DOT Incharge ef Persennel fer redressing hig grievance

if the Chief General Manager, Hyderabad Telecem hap net fsllewed

if the appeal te the Member Incharge ef Persennel

" the rules in giving him the relief as requested by him. Even

in DOT

is net a statutery ens, the empleyee sheuld take the spmertunity

available te him te set right the wreng erder, if

by lewer efficers,
vush o

any, ilssued

10, The Ceurt er Trikunal sheuld netLgive a dejcisien in such

cases if alterpate remedy is available te the emplleyees. If

the practice ef rusﬁin% te courts witheut exhausting the

i~

departmental remédiesLit will enly adé burden te the Ceurts%

cestly and alse the relief can ®e reaped by them |
In view of the abeve I am ef the epinien that thi;
ke examined by the Member Incharge ef Persennel 1)
dispese of his representatien dated 14.6.94 (a-3)

with the rules in ferce,

‘Tribunals. Apepealing te the superiers will b= eagier, less

uch earltier,
5 case sheuld
1 DOT aneé

in accoerdance

11. The Member Incharge ef Perssonnel in DOT sheuld diswese

ef the representatien of the apslicant dated 14.6(.94 (A-3) in

sccerdance with the rule in force at sresent taking due nete

ef the ewmservatiens made as asbeve within a perim#

frem the date of receipt of a cepy ef this erder,

of 2 menths

12. The 0A is erdered sccerdingly at the admilssien stage

itself, Ne cests,

13, Registry sheuld sent a cepy of this 02 aleng with the

Judgement te the Member Incharge ef the Persennel}l, Department

ef Telecemmunicatiens. The le_rned ceunsel fer the applicantp

[




e 5 - &

will supply the cerrect address ef the Member TrcHsrgs lo )

é&g@gﬁ%EgngIDOT te the Registry te enable the Registry te send

the judgement aleng with the OA te that efficial.
( R.RANGARAJAN)
Member (Admn.)) l_

Dateé: 30th July, 1996

( Dictated in Open Ceurt)
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R
0.A.N0.895/96
- Copy to:

1+ Thae Chief General Managsr,
Telecommunications,
A,P.Telscem Circle,
Abids, Hydarabad,

2. One cepy to Mr,N.R.Srinivasan, Aduvocate,
CAT,Hyderabads :

. 3. One copy to Mr.N.R.Deuraj, 5r.CGSC,
" CAT,Hyderabad,

4. Ons copy te Library,CAT,Hyderabad.
T 5, One duplicate cepy. ‘ . dﬁ?
¢
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COMPARED gY . APPROVED 87 .

THE CENTRAL ADMINISTR-TIVZ TRIBUMAL
HYDZIRWGAD BENCH PYDTRA4BAD

THE HON'BLE ZHRI RLRANGALJAN: F(A)

DATEZD:

. ORDZR/IUNNEMINT : W
CLANT, /RA/C.P.10.

o 899/%4
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